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(u) ROOBTtD AGITATION BY PADDY 
PRODUCERS FOR RAISING THE pRICE OF

paddy in  A ndhra Pradesh

SHRI P RAJAGOPAL NAIDU 
(Chittoor) Sir, the Minister of Agri
culture is not here If I make the 
statement

MR SPEAKER If you want you 
can make the statement

SHRI P RAJAGOPAL NAIDU Will 
it be conveyed to him?

MR. SPEAKER It has already been 
conveyed to him «

SHRI P RAJAGOPAL NAIDU: In 
Andhra Pradesh, the paddy producers 
are agitating for raising the price of 
paddy

MR SPEAKER You know the rules 
Whatever you have given that should 
be read out Under rule 377, you 
cannot make a speech You must 
have seen the bulletin

SHRI P RAJAGOPAL NAIDU. Yes, 
I have seen the bulletin Sir, that de
mand has not been accepted till now 
At the same time the paddy is not 
purchased The paddy Is of two kinds— 
one is cyclone affected and the other 
is good paddy The cyclone affected 
paddy can be boiled and can be sent 
to Kerala and other places where they 
are taking it The other paddy can 
be purchased but the FCI is not 
purchasing Now the price is Rs 45 
per 75 kg whereas the price fixed is 
Rs 75 In Circars district a large 
quantity Is available and therefore it 
must be purchased Therefore, I re
quest the hon Minister to see that 
all the paddy is purchased at the fixed 
price

(111) Constitutions or a bench or 
High Court for Marathwada
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(iv) Reported purchase or shares or 
Birla Group or Industries

, 285 Matter* under CHAITRA 17,
Rule 377

SHRI K. P. UNNIKRISHNAN (Bada- 
gara): Sir, I wish to bring to the 
notice of the House a matter of great 
public importance. The Life Insurance 
Corporation of India, the General 
Insurance Corporation of India and the 
Unit Trust of India have recently 
bought shares worth crores of rupees 
in some Arms belonging to a particular 
industrial house after the recent bud
get. These shares of Gwalior Rayons. 
Keshoram, Hindustan Aluminium and 
Orient Papers, all belonging to Birla 
group are reported to have been bought 
at exorbitantly high prices in the Stock 
Exchanges of Bombay and Calcutta. 
The news was deliberately leaked out 
and the prices of the shares went up. 
Even though these companies are well 
known and the shares are known as 
leaders of the market, this huge pur
chase of shares took place at a time 
when the yields of these shares are at 
a very low level and the prices high 
and it has not helped the public finan
cial institutions or public exchequer, 
but only the business house in ques
tion. The prices of these shares have 
subsequently shot up also even after

*Moved with the recommendation

the purchase took place. Obviously, 
speculation and gambling cannot be 
the guideline of a public financial ins
titution. It can only be a well laid 
down policy of sound investment. The 
Finance Minister should come for- 
ward with a statement in the House 
and inquire into the scandal. After
I wrote to you, a Calcutta financial 
daily Business Standard, has also come 
out with a story which is entitled 
"Another Mundhra Scandal”. This is 
a very important thing talked about 
in financial circles in Bombay, Delhi 
and Calcutta and I request you to 
direct the Finace Minister to come 
forward with a statement.

11* (SAKA) D.G., 1978-79 286

12.15 his.

DEMANDS FOR GRANTS*, 1978-70 -̂ 
Contd.

Ministry or Health and Family 
Welfare

MR. SPEAKER: The House will now 
take up discussion and voting on 
Demands Nos. 44 to 48 relating to the 
Ministry of Health and Family Wel
fare for which 5 hours have been al
lotted.

Motion moved;

“That the respective sums not ex
ceeding the amount on Revenue 
Account and Capital Account shown 
in the fourth column of the Order 
Paper be granted to the President 
out of the Consolidated Fund of 

India to complete the sum« necessary 
to defray the charges that will come 
in course of payment during the 
year ending the 3lst day of March,
1979, in respect of the heads of 
demands entered in the second 
column thereof against Demands Nos. 
44 to 46 relating to the Ministry of 
Health and Family Welfare.*'

of the President.


